FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF DAMARA GOLD PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Name of corporate debtor DAMARA GOLD PRIVATE LIMITED
2. | Date of incorporation of corporate 09™ June 2009
debtor
3. | Authority under which corporate ROC Mumbai
debtor is incorporated / registered
4. | Corporate Identity No. / Limited U74990MH2009PTC193131
Liability Identification No. of
corporate debtor
5. | Address of the registered office and | 12, Ellora Co-operative Housing Society, 4th
principal office (if any) of corporate | Road Khar (WEST), Mumbai, Maharashtra,
debtor India, 400052.
6. | Insolvency commencement date in 08" December 2025 whereas the order was
respect of corporate debtor uploaded NCLT website on 09" December
2025
7. | Estimated date of closure of 06" June 2026
insolvency resolution process
8. | Name and registration number of the | Sumit Shukla
insolvency professional acting as IBBI Registration No - IBBI/IPA-003/1P-
interim resolution professional N00064/2017-18/10550
9. | Address and e-mail of the interim Address: B-4/702, Krishna Apra Gardens, Plot
resolution professional, as registered | No 7, Vaibhav Khand, Indirapuram,
with the Board Ghaziabad - 201014
Email: sumit_shukla@rediffmail.com
10. | Address and e-mail to be used for Correspondence Address:
correspondence with the interim Virtuoso IPE Private Limited
resolution professional 431-432, Solitaire Corporate Park, 3rd floor,
Building no. 4, chakala, Andheri East, Mumbai
400093
Process email address:
cirp.damaragold@gmail.com
11. | Last date for submission of claims 22" December 2025
12. | Classes of creditors, if any, under As per the information available at present,
clause (b) of sub-section (6A) of the Corporate Debtor does not have Class of
section 21, ascertained by the Creditors
interim resolution professional
13. | Names of Insolvency Professionals | As per the information available at present,
identified to act as Authorized the Corporate Debtor does not have Class of
Representative of creditors in a class | Creditors
(Three names for each class)
14. (a) Relevant Forms and (a) Relevant Forms are available at
(b) Details of authorized https://ibbi.gov.in/en/home/downloads
representatives (b) Authorized Representative — Not
are available at: applicable

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench VI has
ordered the commencement of a corporate insolvency resolution process of the DAMARA




GOLD PRIVATE LIMITED on 08th December 2025 whereas the copy of the orders was
uploaded by the NCLT website on 09" December 2025.

The creditors of DAMARA GOLD PRIVATE LIMITED, are hereby called upon to submit their
claims with proof on or before 22" December 2025 to the Interim Resolution Professional at
the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorized representative from among the three insolvency professionals listed
against entry No.13 to act as authorized representative of the class [Not Applicable] in Form
CA.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of Interim Resolution Professional
SUMIT - D shoma
SHUKLA 73323550
Sumit Shukla
IBBI Registration No - IBBI/IPA-003/IP-N00064/2017-18/10550
AFA Valid till 31.12.2025

Date and Place: 09th December 2025 at Noida
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RECOVERY OFFICER
MAHARASHTRA CO-OPRATIVES SOCIETIES ACT 1960, Act 156, Rule 1961, Rule 107

. - AP Banjlv Geanka 1;' 'F CE Sc ADVEHTGHFAL

i
"1' P Group
At M.U. Chembers, Office No.103, First Floor, Opp. Anupam Cinema, Goregaon(E),

e | LOFUS-Renalyx Wins Licence to Manufacture
Mumbai-63. PH:022-26864742. L R : . "
FORM 2 cese i on 1012200 navmorenmarcaancom cest | | lass ¢ WOrld’s T Al-Based Smart nemodialysis machines

CO THE SHIVKRUPA SAHAKARI PATPEDHI LTD., MUMBAI, Divisional Office Mumbai-II

[See sub-rule [11 (d-1)) of rule 107] House, Chowringhee Square, Kolkata-700001 for purchase
POSSESSION NOTICE FOR IMMOVABLE PROPERTY of Round The Clock (RTC) power on Short Term basis from Becomes World’s 6th CE -Cgm:ﬁggf Brand
Wh : : : March, 2026 to June, 2026 as per Ministry of Power (MOP),
ereas the undersigned Mr. SANTOSH TRIMBAK POL being the Recovery officer of the. ideii 1 h f . ) ) o _ _ . )
Shivkrupa Sahakari Pathpedhi Ltd under the Maharashtra Co-operative Societies Rules, GOl guidelines dated 30.03.2016'and-amendments thereof. Lords Mark Industries Ltd. (LMIL) has achieved a defining compliant, life-saving technologies.
1961 issue a demand notice date 29/12/2022 calling upon the judgment debtor. Soft copies of tender documents are avallable on milestone in India's MedTech landscape by receiving the licence  This achievement has come at a pivotal moment for India.
MR SUNIL DATTATRAY NATEKAR to repay the amount mentioned in the notice being W""’""'-f“““““’“’“”“-’f“’" and PR A W to manufacture Class C World's First Al-Based Smart The country's dialysis market, valued at USD 5 hillion in 2024,
F“ﬁ;;&ﬁ:i?()‘;&‘)’“ _::';“tSE‘;ENTY, iEVfEI:h T“‘?:SA':D F'VdEt:U!“ZRED I";’Eb'\'t“ ;hi til':'fﬂﬂfET':g be submitted electronically through DEEFP Hemodialysis Machines from the Ceniral Drugs Standard serves an estimated 18-20 lakh CKD patients, with 2.2-2.5 lakh
WI ate or recel o € Sald notice an e Ju men eptor b - g i Nara ;
FIVE RUPEES ONWY) with date o undzmgned <2l natice and the judgmen dekto) ortal of MSTC. Control Organisation {ﬂ.ﬂ SCO). a EI’I'!II:IE| step H'IE?.J[ significantly new ESRD cases emerging annually. Yet India operates fewer
3/12/2025 And attached the property describe herein below. stren chE“S the country’s self-reliance in life =5dving healthcare than 6,000 ﬁlﬂ'}fﬂlﬂ centres, and demand for treatment is arowing
The judgment debtor having failed to repay the amount, notice is hereby given to the technology. at a 10-12% GAGR, while the nation remains heavily dependent
judgment debtor and the public in general that the undersigned has taken possession _ This achievement becomes even more historic as on HTI[]DITE.‘EI E"..IZ]L.IimeﬂL
. . : . : AT TR o3 g [5] TO WHOMSOEVER IT MAY CONCERN : . : : : :
of the property described herein below in exercise of powers conferred on him/her _ E : nT c s ki LM!L—HE“H@K I'I-HE now rEﬂEH.I'E!j mE glﬂbﬂﬂ'_l.l' FECGQHFEE{I EE AI I|"I-E hE'.‘ET[ m] ﬂ'IIE hrﬂakthmugh ig LM4L5 innovation
under rule 107 [11 (d-1)] of the Maharashtra Co-operative Societies Rules, 1961 on this This is to inform the Genaral Public that following share certificates of CARYSIL : e H ! v ; ;
03/12/2025 of December of the year 2025, LTD, A-702. Floor Kanakia Wali Street, Andheri - Kurla Rd. Chakala, Andhari East, marking. making it one of only six brands worldwide to earn this  ecosystem, which powers the World's First Al-Based Smart
. N . . . Wilo! iaharasivie SUINIS. ragixhepact i the. rme.of the falowng:snarsbeides certification for dialysis systems. The CE marking validates that Hemodialysis Machings—developed jointly with Renalyx. This
The judgment debtor in particulars and the public in general is hereby cautioned not to have: ben last by s, FEOE . ) = ! )
the MR. Santosh Trimbak Pol for an amount RS. 4,77,525/- (FOUR LAKH SEVENTY SEVEN No.| Shareholder’s OUONOY Nos,  |vale|  Numbers  |Shares and environmental protection standards, enabling legal access predictive safety alerts, treatment optimisation, and real-time
THOUSAND FIVE HUNDRED TWENTY FIVE RUPEES ONLY) and interest thereon. 1. %ﬂgmﬁtﬁmm s to the entire European Economic Area (EEA). analytics to reduce human error and elevate clinical precision.
Description of the Immovable Property 5. |aRUN L ToDARwaL | CD00123) 276 E*;hi“?‘“'“'“““: e Securing a licence to manufacture Class € World's First Al-  The licence marks a major milestone in bringing this world-first
H 3 H . B i x 3 r
Residential Premises: ' Based Smart Hemodialysis Machines is one of the toughest technology to marketat scale.
ROOM NO HEDF B-561/5 GATE NO-02-SALVE CHAWL NEAR ’ 5 Do ; i ; % : . i
BUDH MANDIR HANUMAN TEKADI SANTACRUZ EAST MUMBALSS 3 l:51-'MIL L TODARWAL regulatory achievements in India's MedTech regime. Class C Strengthening its innovation pipeline, LMIL-Renalyx has
AREA OF THE ROOM GROUND FLOOR 96 SQFT MEZZANINE FLOOR 96 SQ FIT i PRIl B0 Tt ChnEa e ot U baalas 6 G I BT e WA Gt devices fall under the high-risk, life-sustaining category, which expanded a specialised R&D ecosystem focused on future
TOTAL 192 SQ FIT relarmed share carificates. Means even a minor engineering or process deviation can kidney-care technologies, liver-care engineering, advanced
Ay per=an wind has any claim inrespect of he said shane carlilicalas should kbdge such claim : i i i te 11 i - o L E .
sd/- wilh the Campany or s Registrar and Transfar Agents BIGSHARE SERVICE PRIVATE LTD, directly impact patient Sur""'wal_' To obtain this licence, com panies sensing S'_n.n'E’[EI‘lHS, and dﬁtﬂ dln"-"'aﬁ renal minfmatms_
(MR.SANTOSH T. POL) Oiffice Mo 38-2, Bih Floor, Pinnacle Business Pask, Mext To Ahura Cenire, Mahakali Caves Road must demonstrate fU” ﬂﬂml}lﬁﬂﬂﬂﬂ dCross nearl'_lll' 140+ ﬂﬂa"t!,", Eﬂmmﬂﬂtlﬂg an this mrEEStﬂﬂE, E-ﬂﬂ-h ida nand uuﬂdhrﬂ}',
: Anthipn East, Mumbal 400083 within 16 davs of publicaticn of this nodice affer which no clasm wall H ' ¥ i F:
Recovery Officer ha enteraingd and tha Company shall '!rn-r.jﬂr.l l:-.'lr:nslm Digdicade Share Cerlicate's, SafE tll-"r' Hnd rs k ~md nag Em Ent I]a ram Ete rs 1 inc | u d In g Ha“aui“‘g [H rEﬂurl Luﬂ!s Mar“‘ !nﬂl‘mtrleg Llld' ¥ sa Id:‘ Th.l's
Date : 03 /12 /2025 (Rule 107 of Maharashtra Co-op - , . e . . - : : : iy T
Place : MUMBAI Soc. Act 1960 Rule 1961) ilnlga 12']1"1”35?},.- Mame of the Registerad Shareholdar! Lagal Claimant: biocompatibility proof, electromechanical safety validation, [licenceis not just a regulatory approval, it's a recognition of
' ’ LAalai T it ARUN L TODARWAL & SUNIL L TODARWAL ili il i e $i : : :
- sterility assurance, traceability of every component, rigorous India's ability to build and lead in the world’s most advanced
documentation, and multi-stage plant audits. Very few w\feaTech categories. With our Al-driven Smart Hemodialysis
g DELTA conetimren manufacturers attempt this category because the bar 101 machine and continuous R&D team efforts, we aim to
Registered, Office:-Deita Houss. Piot Na. 12, Homby Vefiard Estate, § SMEG SMFG INDIA CREDIT COMPANY LIMITED approval Is comparable to global requiatory standards. TS regefine renal care globaily. Our mission is to create
Dr. Annie Besant Road, Next to Copper Chimney, Worli, Mumbai - 400018 l‘ vl Ag ) i certification is therefore critical: it is the formal authorisation that intellinent. safe. and accessible healthcare technologies
E!H Mo LEI5495MH1HHWL[:45EI?9'J T‘I Hn Btgz_ﬁm?q_?m itk Uil CDrFII:Im‘tEI ﬂrﬁl:ﬂ: 10 Fh'.'l-r. 108 Mo, ".:'1. 102 & 103, EHG”I'H‘-‘E"lLEI. i . - g ) i g
e \aiear Maxity, Bandra Kuria Complex Bandra (E}, Mumbai - 400051 allows LMIL to build advanced renal-care equipment .o odis that can serve the world. "
NOTICE TO SHAREHOLDERS Public Notice dngtr?uanga}”;:;jnleynr d;;ﬂ'jﬂu Eg By becoming the first Indian company to manufacture an
SPECIAL WINDOW FOR RE-LODGMENT OF Motice is hereby given that SMFG Inda Credit Company Lid. iz a Non-Banking Finance 2 ; " . i
TRANSFER REQUESTS OF PHYSICAL SHARES. Company registered with the Reserve Bank of India and incorporated under the imported machines, and Al-Rowered Smart Hemodlalysis machine, and by securing both

CompaniesAct, 1956 the Indian manufacturing licence and giobal CE marking,

ensure that India’s dialysis

Securities. Exchange Board of India {("SEBI"} vida itz circular

SEBI/HOIMIRSDIMIRSD-PoDIP/CIRI2025/97 dated July 02, 2025, SEBI has Egn ZTE“&JTEEZE‘S?JE"E; ﬁﬁ"ﬂlﬁdﬂf&ﬂﬂrﬂim [;;. ;ﬁyﬁﬁﬁi ﬁ: infrastructure iz LMIL-Renalyx has laid the foundation for a new era in Indian
:EE:B?“E[SE‘:E:U?;T;;:,:,ﬂ:;:;rli-fé,l?jjga:egn;:; :,;?::lr:; 3??5&&;?;1?; Fullerton India Credit Company Lid,) having laan accountno. XXXXCO0G000030. supported by globally mEfJIEE_ﬂ. technology defined by innovation, quality, and global
daficiencies I documents: That following documnents were morgaged by Mr. Ramasubramanian & M and kept at our benchmarked, fully scalability.

Investars with physical shares who had lodged transfer deeds prior to the Office in Powai which further shifted o Vikhrali Mumbai To know more visil: www.renalyx.com
deadlina of Aprll 01, 2018 and same was rejectad/ratumedinot altendad due to That documents deposibed by the customer ane lost during transitéon of office shifting.

deficiency in the documents can re-lodge their transfer deeds with requigite Lost Documents: -

documents under Special Re-lodgment Window, This window will remain
open from July 07, 2025, to January 06, 2026 (For a pedod of six months

PROPERTY DOCS OPS STATUS

only) for re-lodgement of transfer deeds, which were lodged prior to the 1 POWER OF ATTORNEY DEED DT 13122001 DOCNO 1196/2001 | GRIGINAL \
deadline of Aprit 01, 2019 in order fo alleviate the issue faced by the investors l 2 SALE DEED DT Da/&2005 DOC NO 322972005 CRIGINAL
who missed the March 31, 2021 cut-off date for re-lodgeament. Further, the l | PLANAPPROVAL DT 015072000 CIRIGEMAL l
secuntes thal are re-lodged for transfer will be Esved only In demal made, I i PROPERTY TAX RECEIFT DT 301082012 ORIGINAL r e n a x
il ¥ B ; ; = e
Due pm-ces_s will be _Ec:llnwed for such transfer-cum dgmai requests : r Er CERT NG 76262012 0T 1A082012 FROM B 101567 y
Investors with physical shares are requested to avail the opportunity granted TO 1 Ae 2 BEIGINAL
e them o re-lodge such sharas for fransfer under Special Re-lodgment e e — - _
Window ' g PROPERTY INSURANCE FROM 101107201 2 TO D3I NE0ZT CRIGINAL .
For any queries on the above matter, Shareholders are requested to contact = ! EC FROM 0110172012 TO 1111042012 ORIGINAL 3 st
the Company's Registrar and Share Transfer Agent ("RTA’), as mentioned a SALE AGREMENT DT 1941 272001 ORIGINAL s - w Id 1
bt b g__ | HCIUEUE.'[':HF_EEWD_E*:N_D]:HEI?NE ) - __EFEM!'L i eu"res Llcance tﬂi mﬂﬂ"fﬂﬂt“rﬂ or s
Purva Sharegistry (India) Private Limited, \Ffound kindly inform to SMFG Ingia Cradit Company Lid. Geound Flooe_ 4 B.C Wing 247 AI B . i .
UnitMo. 9, Ground Floor, Shiv Shakt| Industrizl Estate, Embassy , Gandhi Nagar Vikroli Nagar Mumbai-400083 - - ase ma rt Hemod |a|y5|s Machines
J. B. Boricha Marg, Lower Faral (E), Mumbai- 400 001 SMFG India Credit Company Ltd
TCHnT e e Officer Name - Mithia Bihari { AVP Legal) 9136691391
Emailid: suppori@purvashare. com Withda bihari@smigindia com
Placa * Mumbai For Dalta Eﬂ‘fp Limited c € @ m
Date : December 10, 2025 Sdl- s

Dilip Vaidya
Company Secretary & Vice President - Secretarial

FCS NO.7750 NOTICE - ‘Made in India’ - Designed for the World.

Notice is hereby given that the certificates

9 DEm for the under mentioned equity shares of
MANLFALTURING LIMITED the company have been lost / misplaced
CIN Ne: L32109MH1982PLC028280 Tel No. Tal Mo, 253 2382238 have applied to the company to issue
Email ID : sscretaiad@dmitd,in Website - www daltsmagnets.com duplicate shares certificates.
Any person who has a claim in respect of
NOTICE TO SHAREHOLDERS the said shares should lodge the same with TVS MOTOR COMPANY LIMITED . Motilal Oswal Home Finance Limited 30T\ )
SPECIAL WINDOW FOR RE-LODGMENT OF TRANSFER the company Registered Office: "Chaitanya”, No.1Z, Khader Nawaz Khan Road I .*ik%I Regd. Office: Motilal Oswal Tower, Rahimtullah Sayani Road,Opp. Parel ST
HEGHESTS nF FH?S’I GﬁL S'H hn Es' At |tS registered Ofﬁce W|th|n 21 days from Nungamhakkam Ch!ﬂl‘lﬂi —_ Eﬂﬂﬂﬂ'ﬁ { & Depot, Prabhadevi, Mumbai - 400 025, CS : 8291889898 NOTICE
. . - w - . e Firusmos Website: www.motilaloswalhf.com, Email: hfque motilaloswal.com
Securities Exchange Board of India (“SEBI") vide its circular SEBIHO/ | this date else the company will proceed to CIN: L25921TN1992PLCO22845 Website. tysmator.com : quen@
MIRSDIMIRED-Pol/P/CIR2025A7 dated July 02, 2025, SEB| has opened a p ; « "
Sk Ei) Wiridows Tor tHe: re-lodamanit o Sarsior deedi ol nhysios sharss e applicants withoutany furtherintimation. Motice of Logs of Share Cortificates ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (“the Act”) AND THE SECURITY INTEREST (ENFORCEMENT)
i ) hgle P P O NOTICE e hereby given that the following share cerificates issued by the RULES, 2002 (“the Rules”)
wers lodoed bafore April 01, 2019 and rejacted or refurmed dus o deficlancies Folio No.: 0272647 i . . . ) . . - . .
| et Name Of Shareholders company are stated to have been lost or misplaced or stolen and the The undersigned being the authorized officer of Motilal Oswal Home Finance Limited (MOHFL) under the Act and in exercise
: ) ) o o regisiered holders [ the legal heirs of the registered holders thereof have of powers conferred under Section 13 (12) of the Act read with the Rule 3, issued Demand Notice(s) under Section 13(2) of
Investors with physical shares who had lodged transfer deeds prior to the ;) \éuaykumslr'PuBJapl bi applied to the company for issue of duplicate share certificates. the Act, calling upon the following borrower(s) to repay the amount mentioned in the respective notice(s) within 60 days from
deadling of April 01, 2018 and same was rejected/retumed not attended dus to ) Poonam 'Ja}y unjanl Eolio |  Share | D:I;stlm::ﬂusr. ™ ::rfﬁhaj.'ﬁ' . Mameof the date of receipt of the said notice. The undersigned reasonably believes that borrower(s) is/are avoiding the service of the
deficiancy in the documants can re-lodge thair transfer deads with requisita N_° O_fsr_lares :1000 no. | Cortifieats nd Nos ot R 1. sach | Redisterad holdir demand notice(s), therefore the service of notice is being effected by affixation and publication as per Rules. The contents
documents under Special Re-lodgment Windaw. This window will remain Distinctive Nos. Ty e e L 'ﬁ‘l'ﬂ'ﬁ:l:‘i"i' ot T UMA PANDIT of demand notice(s) are extracted herein below:
open from July 07, 2025, to January 06, 2026 (For a period of six months) Fron} :'3049081 To 3050080 o163l 2216 fo 2134610 2500 LEENA PANDIT Sr. | Loan Agreement No./Name of the | Date of Demand Description of the Immovable Property
anly for re-lodgement of transfer deads, which ware lodged prior to the Certificate Nos. F | ESEE—M4?1 | .EHHEEHH}EHNA No. | Borrower(s)/Co-Borrower(s)/Co- Notice and
deadline of Aprll 31, 2018 in order to alleviate the issue faced by the investors FromTo 2488 14400 lo 238506970 | 2500 PANDIT | Applicant Name/Guarantor Name | Outstanding
who missed the March 31, 2021 cut-off date for re-lodgement. Further, the Name Of shareholders _ ] : ! - 1 | LXPAN00315-160018509/ 02-12-2025 Flat No. 404, "B" Wing, 4th Floor, Admeasuring 364 Sq.ft Carpet Area, Building
securities that are reJodged for transfer will be issued only in demat mode 1) Vijaykumar Punjabi The public are heraby wamed against purchasing or dealing in any way, LXMOHOF121-220604220/  Rs.20,38,377/-  Know As " Krishna Residency", Building No.1, Old Survey No. 121, Hissa No.3,
0 H inans Wil A tAl s e kL e ;1 5 'r ;mm b 15‘ | 2) Poonam Vijay Punjabi with the above share cerificates, Any person(s) whao hasihave any claim{s) Borrower : Pramodkumar | (Twenty Lakh Thirty Old Survey No 121, Hissa No 4a, Old Survey No. 121, Hissa No. 4b, New
i e ke LA : Jay Funj in respect of the said share certificates should lodge such claim{s) with the Santsah Kashyap Eight Thousand | Survey No. 151, Hissa No 4k, New Survey No. 151, Hissa No.4b, New Survey
Investors with physical shares are requested 1o avail the Oppartunity granted Dated: 10'12'2025. . company al its registerad office at the address given above within 10 days af Co-Borrower: Three Hundred & ' No. 151 Hissa No.4a, New Survey No. 151, Hissa No. 3, Situated At Near Lodha
to-them fo re-lodge such shares for transfer under Special Re-ledgment Ghugus Plant (Reglstereq gﬁlce) publication of this notice, after which no claim will be entertained and the Santoshkumar Santsah | Seventy Seven  Heaven, Nilje, Dombivili (East) Tal:- Kalyan, Dist- Thane East- Shakuntala Villa,
Window. L|Ode meta|S & enel’gy ||m|ted GDITIF.IEH}' Wi” prﬂce&ﬁtﬂ |55UE duplicate Eham GE'I'l-IrIGEIES || Kashyap il Only) ___VVeSt' Shakuntala Enclave North-Abhinav Bank, SOUth'H|ghWay =)
For any queras on the above matter, Shareholders are requested o contact Plot no: A1-2, MIDC area, Ghugus, District For TVS Motor Company Limited The borrower(s) are hereby advised to comply with the demand notice(s) and to pay the demand amount mentioned therein and
the Company's Registrar and Share Transfer Agent ("RTA"), as mentioned chandrapur-442505, Maharashtra, India. Place: Chennal K S Srinivasan hereinabove within 60 days from the date of this publication together with applicable interest, additional interest, bounce charges, cost and
el | Phone : +91 07172285398 | 285103 Date: 10,17 2025 Enmpany Secretary expenses till the date of realization of payment. The borrower(s) may note that MOHFL is a secured creditor and the loan facility availed
! ; . E .'I “imelah llovds.i O by the Borrower(s) is a secured debt against the immovable property/properties being the secured asset(s) mortgaged by the borrower(s).
Purva Sharegistry (India) Private Limited, mail : imelghugus@lloyds.in In the event borrower(s) are failed to discharge their liabilities in full within the stipulated time, MOHFL shall be entitled to exercise all the
Linit Mo, 8, Ground Floor, Shiv Shakti Industrial Estate. rights under Section 13(4) of the Act to take possession of the secured asset(s) including but not limited to transfer the same by way of
J. R. Boricha Marg, Lower Parel (E), Mumbai- 400 001 sale or by invoking any other remedy available under the Act and the Rules thereunder and realize payment. MOHFL is also empowered
Tatanh ey .:Is:ggm 4133 (€) to ATTACH AND/OR SEAL the secured asset(s) before enforcing the right to sale or transfer. Subsequent to the Sale of the secured
EROETILTIK asset(s), MOHFL also has a right to initiate separate legal proceedings to recover the balance dues, in case the value of the mortgaged
Emall id: supporli purvashare.com FORM A properties is insufficient to cover the dues payable to the MOHFL. This remedy is in addition and independent of all the other remedies
Place : Mumbai For Delta Manufacturing Limited cLASSIFIEDs available to MOHFL under any other law.
Date * Docambear 10 7025 Sdi- _FI.IB LIC ANNOUNCEMENT i The attention of the borrower(s) is invited to Section 13(8) of the Act, in respect of time available, to redeem the secured assets and further
— (Under Regulation & of the Insolvency and Bankruptcy Board of India to Section 13(13) of the Act, whereby the borrower(s) are restrained/prohibited from disposing of or dealing with the secured asset(s) or
BNTFRN oo {Insolvency Resclution Process for Corporate Persons) Regulations, 2016) transferring by way of sale, lease or otherwise (other than in the ordinary course of business) any of the secured asset(s), without prior
Company Secretary FOR THE ATTENTION OF THE CREDITORS OF PROPERTY written consent of MOHFL and non-compliance with the above is an offence punishable under Section 29 of the said Act. The copy of the
ACS NO: 54631 DAMARA GOLD PRIVATE LIMITED demand notice is available with the undersigned and the borrower(s) may, if they so desire, can collect the same from the undersigned
RELEVANT PARTICULARS s ACCONMMODATION on any working day during normal office hours.
1 Pl af cargarags debior OA L PFRIVATE LINIT Sd/-
5 il THA ?ﬂ q _L- - WANTED Place: Maharashtra Authorized Officer.
] Data af incomoraton of comporate O June 0 . )
dubitor Date : 10.12.2025 (Motilal Oswal Home Finance Limited)
3 13 :"l.:ltm':ung.l under which evporate sebior |AOG Mumbal Attention: Land Owners.
| iz incorporated / ragistened .
Gglenmark T [Corporale Identily Wo  Lenited Liabiily | U7 A950MHZ00GPTC163131 gggeusl rlﬁa:\a/linlsl szgq anf’o
Idderlification Mo, af corporate dehion
GLENMARK PHARMACEUTICALS LIMITED 5 lAddress of the registerod office and 1%, Ellora Co-aparativa Housing Socasly, dth Taloja Bhiwandi , Karjat
principad pifice (F amy) of corporais Road khar (WEST), Mumbai, Maharashtra, i
Registered Offica: B/Z, Mahalaxmi Chambers, deblnar irelia. 400052 ggggpgllhruhacﬁ::r:;une
22, Bhulabhal Desal Boad. Murmbai - 00 028 I Inzalvency cammencemsant data In DB" Dacember 2025 whansas the ordar was ¢ il ) ] o ¥
Corporate Dffice: Glenmark House. B, D, Sawant Marg, Chakala it o B datine imioaded NOLT webeite:an 10" Decerbar KOCh.I Hyderabad NCR ﬁ,c,c, Ba Regd. Office: |CIC| Bank Limited, ICIC| Bank Tower, Near Chakli Circle. Old
Off. Westemn Express Highway, Andheri (E), Mumbai - 400099 NI l—— I - E— Delhi Gurgaon MP N | Podra Road, Vadodara, Gujarat, Pin-330007
' 4 o b : {7, [Estimated date of closue of insalvency |DE" Juns 2026 9820610837 Corporate Office: ICICI Bank Towers, Bandro- Kurla Complex, Bandra (E),
Tel No.: +81 22 4018 9588 Fax No.: +51 22 4018 9836 resoiution process hMumbai- 400051
Website: www glenmarkpharma.com; Email; compliancesfficenfglenmarkpharma com fi Marne sad regisbration number of e Siamit Shukla 0050279624-1 Regd. Office: ICICI Bank Limited, Technopalis Building, 4th Floor, Sector - V, Salt Lake City, Kolkoto- 700091
CIN: L24200MH1STTPLCO19982 insoivanty profassianal acting as IBBI Repisiration No PUBLIC NOTICE E-AUCTION OF ASSIGNMENT OF FINANCIAL ASSET
irderrm resolulion orodess|onal IBBEA-003T-NOO064/201 - 18710550 . * =
NOTICE OF SPECIAL WINDOW FOR RE-LODEGMENT G [Addruss and e-mail of the mtenm Address: B-4/702, Knishna Apra Gardens, Pl PROPERTY FOR SALE In tvrlmﬂ of the Elnllc*.-f of 1E!CL§_ Bank tlrﬂttﬂd (*1CICI Bank") on Sale Dfihnunc":ﬂ A-"-E:ti ﬂn? In line with ths
sl wsinnal, a5 rogEle i hand, Indirapuram, Ghagiah; 1 tory guidelines, ICICI Ban areby invites Expression of Interest ("EOQI") from interaste
OF TRAHSFEH EEQUESTE ﬂF FHTE ICAL EHAHES r|,.:°: dition prafessimal, as mopsiered Ma 7, Wiy Khand, Indicapuram. Ghaziabad regqula : , . i :

_ wilh the Baard 201014 R ARCs/Banks/NBFCs/Fls for purchase of Non-Performing Asset (“Financial Asset™) on the terms and conditions
Motice Is hereby given thal the Secunties and Exchange Board of TS SUATHE_BAakts (NBCETT: .oy indicated herein, It is hereby clarified that confirmation of the name of successful bidder will be subject to final
India ("SEBI') vide its circular No. SEBIHOMIRSD/MIRSD-PeDIP! | | mo—rgimes g s e ussd 1o T BKC INSIGNllA- Large approval by the competent authority of ICICI Bank, _

CIR/Z2025/87 dated 2™ July 2025, has introduced a special window for enerespandence with Me interim Wirtuasa WPE Private Limited 5 BHK, 6 Balcony, Reserve Price (RP) Incremental Bid on RP | Terms of Sale
the re-lodgement of transfer requests for physical shares. resgiution peofessional : -"LLT‘:;:IEDL““;’;PAE;—:L“l}::’;hzsf*:;:tf'wﬂ;'m gBa;hr?(ngo’ez C?tvered | T 79.0 millian 2 1.0 million | 100% in Cosh basis
In accordance with the provisions of the said circular, investors who had T o c::peir Ffj'lly fursrﬂshed schtd'ulafur E':Au-;_tjn_m S ] o
submitted transfer requests for physical shares prior o 19 April 2019 E'i’rf;?ll?n;g‘:glg";’;;il _— available for sale by ’ {Sr. No. | Activity I Date & Time
anq 'f.-.rhn:usa t_'equests wara rejected, returmed, or not attended due to T oot daie for subrisamn st enle 1559 Dacanbar 2028 : owner. Contact : | 1. |Submissionof Expression of Interest (“EOI") December 22, 2025, latest by 5:00 P.M
defIC!E:I EFEEI;IH “:ﬁ Ed?*jtlmﬂnwgé;%EfrﬁfDrlg;hemtSEH are HDT granted a| |f12 Ohens ol st 1 any. 0k ?;e"m_ﬁf OO EY) ATRATIR AL IS b The 9004344049 2. [Execution of Non-Disclosure -ﬁgrcemtnb;ﬂﬁcf'mher 29, 2025, latest by 5:00 P.M
special window Ll B" January 0 ra-loage Such requests. -'.-\tt;:';;*:m H&-'_F:l'-lﬁ:.;'l.l;d e gt R e (“MNDA"} if not already executed with ICICT Bank)
=) : el 3 by the e Creditars 0050279100-1 :
Eligible shareholders who wish to avail the opportunity: are requested | resoution pofessional _ 3. |Release of Offer Document along withDecember 29, 2025
to submit the requisite documents to the Company's Registrar & Share | |13 [Mames of Insolvency Profossionals | A5 per the information avasiable at presenl. the Preliminary Information Memarandum [“BIM")
y 3 i .| [ iderlifeed 10 &G0 6% Aoz ed Carparate Deblar dess nol ke Class ol = n i - =
Transfer Agent i.e. M/s. KFin Technologies Limited ("KFin") at following Representative of credilons in @ class | Creditars IMPORTANT | 4. |Accesstodaota room for due diligence December 30, 2025 to Januory 17, 2026 (between
address: Selenium Tower B, Plot 31-32, Gachibowli, Financial District, | |1 I1hf:ﬂ names for each classy - - | . 10200 A.M 1o 6:00 P.M)
] ; 14. |{a} Relevaml Farms and () Belewant Forms aro avalable ot . , . | e ] :
Menakmamgude, riyderabad B U, 1ol Froe- No.: 1600 8404001, i) Dietails of authorized representatives |hiips: (ibbi gov infervhome/sownloads Whilst care is taken prior to acceptance of 5. |Submission of Bid Form january 19, 2026, latest by 4:00 PM
Email: ginward.risikfintech.com, Website: www. kfintech.com: are availabile ol it Saithorized Regresantalive - Mt applicable advertising copy, it is not possible to verify 6. |Processof e-bidding January 20, 2026, from 3:00 P.M to 4:00 P.M with auta
Investors are hereby informed that the securities re-lodged for transfer | [ Metice is hersay given hat e Nesonal Company Law Triounal, Mumbal Bench ] has ordered fhe its contents. The Indian Express (P) extension of five minutes till sale is completed |
: commancemerd afa comporats ingabency resakilion process of the DAMARS GOLD PRMATE LIMITED L . .
pursuant to the above circular, shall only be issued in demal form. In case on 08t Decembar 2025 whereas the. capy of the orders was uploaded by the NOLT webaite on 09th Limited cannot be held responsible for The sale of the Financial Assetis on "As is Where is Basis", "As is What is Bosis”, "Whaotever There is Basis™ and
of any gueries, shareholders are requested Io raise a service request Elﬁtmefﬂaﬂtat.z?EﬂMﬁ.ﬂ&GDL:l e b B s such contents, nor for any loss or damage “Without Recourse Bosis”, ek bl g A 2 e
Fi einward ris@kfintech com ; ; h i L CABCLNG, CIF. APt LA THOTR Sy LR LI LA ST SIHIE LA L incurred as a result of transactions with The e-bidding process will be conducted through Mis e-Procurement Technologies Lid {Auctiontiger) on the website of
with KFin at ginwar - or may write to the Company a proaf on or bafore Z2nd December 20280 the intedm Ragolution Profassianal i the-address mantionad - . L auction agency |.e. hitps-ficidbank.ouctiontiger.net on dote and time as above, The e-bidding process shall be subject
complianceofficeri@glenmarkpharma.com. ‘ﬁ“"ﬁ““"""ﬁ“” -Dt-:.rs il FabrRE ik Rl g Gl i il et cgmpa_n!es, a.SSOC|.at|0nS or individuals totermis &conditions comtoined in the offer document which will be made ovoiloble to Porties post execution of MDA,
, _ . i financial cragi all subeit hair claims. with prood by alactranic meana only. &l other creditors ; . ; ; e - ; ;
Sharaholdars’ s encouragst io 1ake: advantage of this Spacial window nn?mm:lmmmw nmr.fnp-uml'un e s ¥ g \é?rt|s]ng {,r\ll |Ls fnewspapers 0(5 For any further clarifications with regord to dota roem, terms and conditions of the auction or submission of EOV
introducad in the interest of investars A fnancisl crediior belonging 1o 8 class, 3s lisied againat the sniry No. 12, ahall Indicate its choice of ublications. We tneretore recgmmleln Bids, kindly contoct Mr. Abhishek Verma, I'_I:‘_u:ll.:!ﬂE'. 481 700497 2854, emaoil: vem‘:-:-qh@:crclbnnk.cnm- EQL Bids to
aeilharnzed mpresentatee fram among the threg nsatvency prafessicnals lssod aganst eniry Mo, 13 to act that readers make necessary inquiries be submitted by way of email to verma.ab@icicibank.com; asha.chokraborty@icicibank.com
For Glenmark Pharmaceuticals Limited s Autherized reprasantalive of Be cass [Mal Applcshls]in Farm CA before sending any monies or entering ICIC| Bank will not be respansible/lioble in case of non-receipt of EQlfor the reasons beyvond the control of the
Sdi- Submession of false or misleading procés of deim shall atiract penalties int ts with advert Bank. Interested Porties are expected to toke efforts to find out the stotus of communication sent by them to ICICH
Harish Kube Hame and Signature of Interim Resolution Professional - mf? dny’ agreements wi da verusers o Bank to ensure their participation in the auction process.
- ¥ iy by otherwise acting on an aavertisement in This notice and contents hereof are subject to any prevailing laws, rules ond regulations of India
i IBE Roglstration No - HIBIIPA-03IP-N00064/2017-1810550 b : - : - - sDhi-
Mumbai Gnmpan_‘.l" EBEI"E‘ZEI:'}I' & JiEAratian AFA Valid il 31,12 2098 any manner whatsogver. Date : December 10, 2025 Authorised Officer
December 09, 2025 Compliance Officer Diabe and Place | 004k December 2025 4t Nokda \Place : Kolkata ICICI Bank Limited _/

epaper.financiaiexpress.mrr‘. .
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Notice is hereby given that Mr.Nitesh Prakash Ostwal
Purchased Office No.501 on 5th Floor in Maker Bhavan No.lll
Comm.Prem.Co.Op.Soc. Ltd., Plot No.19, 21 New Marine Lines,
Mumbai-400020 from Mr. Pranav Veerendra Kadam and
Mr. Veerendra Vilasrao Kadam who have executed Sale Deed
Dated: 24-4-2025 but misplaced their original Share certificate No.69
issued by Maker Bhavan |Il Commercial Premises Society Ltd. of
21, New Marine Lines, Mumbai-400020 with 10 shares bearing
distinctive No.441 to 450. The purchaser Mr.Nitesh Prakash Ostwal
has applied for issuance of a Share Certificate.
Any person or party having any objection to issuance of a fresh
Share Certificate in lieu of the lost/misplaced Share Certificate
No.69 by way of encumbrance, Gift, partition, inheritance, lien,
charge on share nos. 441-450 vide Share Certificate No.69 & / or
on office No.501 in Maker Bhavan |1l for issue of a Duplicate
Share Certificate may write to the society within 15 days from the
Publication of the notice failing which fresh Share Certificate will
be issued to Mr. Nitesh Prakash Ostwal who is in actual use &
possession of office No.501, since date of sale.

Sd/- Hon.Secretary,
Add: Office No. 104 on 1st Floor, Maker Bhavan No.3,
Comm.Prem.Co.Op.Soc.Ltd., 21, New Marine Lines, Mumbai-20.

SRR A=

Place: Mumbai,
Date: 10-12-2025.
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FINANCIAL EXPRESS

WEDNESDAY, DECEMBER 10, 2025

S. E. RAILWAY - TENDER

EAST COAST RAILWAY

Tender Notice No.: {i) 114-ELC-G-KGP- ‘$ Chﬂla;GHﬂI.HHﬁHIIAI.AH INVESTMENT AND FINANCE COMPANY LIMITED BOOCHI ATTHIPEDU BRANCH
25.26-30, {li} 114-ELC-G-KGP-25-26- SUFF‘L\"’ DF MATE RIALE Erctie i dcoLiae A Enm Office: Chola Crest, Eﬂﬁr B C54 &'!:55,4. Thiru Vi Ka Industrial Eﬁtﬂtﬂ] Gl.llndj', Chennai-&00 ﬂﬂ. TH Bank uf India Post Boochi Atthipedu, Bazaar Street,
35R1, Dt-08.12.2025. For and on behalf | R e L L PRl DEMAND NOTICE T ——— Redhills - Thiruvallur High Rd. Boochi Atthipedu - 600052
of the President of India, the Sr.||MAME _OF WORK : (1) SUPPLY.] |UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF NOTICE U/S 13(2) OF THE SECURITISATION AND RECONSTRUCTION OF
; TRANSPORTATION, INSTALLATION. | |SECURITY INTEREST ACT, 2002 (“the Act”) AND THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“the Rules”)
DEE/G/South Eastern Raillway.||TESTING & COMMISSIONING OF . . : . . . FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002
Kharagour-T21304 invites e-Tenders for | | (LEVEL-1) DIGITAL EARTH LEAKAGE The undersigned being the Authorized Officer of Cholamandalam Investment and Finance Company Ltd. (the Secured Creditor) under the Act ; y i
=P DETECTOR 8 CHANNEL FoR| |andinexercise of the powers conferred under Sec. 13(12) of the Act read with Rule 3 issued Demand Notice(s) under Sec. 13(2) of the Act, Bank has issued Demand Notice dated 26.11.2025 under section 13(2) to the Borrower/Guarantor
the following works before 12.00 hrs. on | | wewirarinG 110V AC / 110V DC 1 6ov| | calling upon the following borrower(s) to repay the amount mentioned in the respective notice(s) within 60 days from the date of receipt of the and the same returned unclaimed. Since the Bomower/Guarantor are Evading the Demand Notice
the date mentioned against items. SINo- | |DC | 24V AC AS PER THE SITE| |saidnotice. The undersigned reasonably believes that borrower(s) is / are avoiding the service of the Demand Notice(s), therefore the service of hereby published in compliance SARFAESI Rules
{i). Description of wark: Elactrical work g;gg'ﬁg” E:g;wsé Pfllfsz PE Rﬁ%ﬁa notice is being affected by affixation and publication as per Rules. The contents of Demand Notice(s) are extracted herein below :- Name of Borrower & Guarantor and Address:
for Emgﬁuctim ':lf ||I'I"||1'E|,'.| HE'Iqh-T 5ub“|a}| LATEéT A'“EHEHE”T {LE“EI."‘ ]'. THE '3; Bo’:raolvnvzr%sidgroe-sBsog:otx:rls IAOr:tn N Dtt. Of&DS;naRd ; Description of the Property/Secured Asset mr.. H.Elﬂu.ﬂl“fa“.. {:- [EBI'I"IJWEFI. 5||I|:|- Ehf'”a.n- I'I‘ﬂ-E. PErUmHI F:I:H[ Stl 'I.I'EI:IjIIEI'I!ltIEIjIJ m“ﬂ.ﬂﬂ
in liew of manned LG no, RB-46 between | [LIST OF STATIONS FOR : - | Notice & O/s. Amt. Boochiathipedu (Post) E!'lenn.al ~ B00 052. hflr.Swakumar M (Guarantor), Sfo. M. Natarajan,
Bhanjpur-Bangriposi. Tender Value: Eﬁéﬁﬁiﬂ"?ﬂéﬁmﬁ;:zﬂ;ﬁ%dt Erode District, Gobichettipalayam, ~Registration District, Mo 292, MG R Magar, Vaniyanchathiram, Alamthi Post, Thiruvalur-600052
16,56,887.37, Bid Security/EM.D.: 2| |cONDITIONS ENCLOSED TO BE ?‘l’b:fhsﬂl'pa'iyj‘lf“ e e S“.‘l)l Reg'NS”arSO”F'CE G:’b";:‘;“'ﬁa'agal’_ln Nature of Facility] S8nctioned | g sin pues| Date of | Total Ouistanding Dues
43.100. S1.Mo.-{il}. Description of work: | | FOLLOWED DURING EXECUTION OF 1a51i 6(&3"; Ij‘h;pa%’f‘m vi agte ;;"’ > °-N ”S |;11ei/1.B1. Limit NPA  |Rs.d 43 .009.93 + interest @
¥ ; THE ITEM), QUANTITY : 86 NOS. 1. 0. -current subdivided as New S. F. e
Miscellanecus Maintenance Conltact] |5 syppLyY, TRANSPORTATION, Loan A/C. No(S). : HLOSTRP000005721 Ne. P. H. 1.49.24 Patta no. 830) Out of which P. H. 1.42.91, P. A, (a) Term Loan | Rs:15,00.000)- | Rs.4.43.009.93 |27.09.2024|9-85% pa. from 26.11.2025
under the jurisdiction of SSE/South/| |INSTALLATION, TESTING & 1. Mr/Mrs. Murugan A 30.11.2025  [3.53 cents of land has been divided into plots and is being sold by Details of Property ; Equitable Mortgage of Residential Property situated at Al that piece and parcel
Kharagpur for Two years, Tender Value: gﬂg&‘&iﬁwrﬂ HEEELLE%EE!F;R] 2. Mr/Mrs. Umamaheswari M Rs. 20,28,274/- |the Deputy Director of Urban Planning, Salem Zone, Salem Town, of Vacant land ad measuring 3498 sq.ft in this existing super structure an axtent of 928 sq.ft
T 1676240061, Bid Security/E.M.D.:| | 12 cCHANNEL FOR MONITORING 110V Add:-- 3/601, pasumai Nagar 1, § (Rupees Twenty [vide government Approval no. M. V. M. (S) no. 04(R)2017, named comprised in Od Grama Natham Survay No.139. New 5.No.19/2 situated at Boochi Athipedu Madura
¥ 2,33,800, Date of Opening: 20.12 2025 | | AC 1 110V DC / 60V DC | 24V AC AS PER Thattangkuttai, ~ Vallipuram, ~ Near| & Lakhs Twenty |as Senthur Nagar, Plot No. 59, with the following boundaries Veppampattu Village, Tinwvallur District, Uthukottai Taluk, North Channai Registration District and
[for S1.Mo. (i) & (1)) Cost of tender| | THE SITE REQUIREMENT & AS PER 1. |water tank, Coimbatore, Tamil Nadu -| & | EightThousand [and measurement: On the East of: the thaar road leading to Sub-Registration District of Arani. Bounded on the: North: Venkatapathi Land, South: Parumal Koil
document: Nil [for SLNo. (i} & {il} ﬁnrfff:%ﬁniﬁﬁ?ﬁﬂﬁﬁﬁ 638103. Also at: S. F. No. 111/1B, Old| ™ | TwoHundred |Polavakaliipalayam to Velankovil. On the West of: The Plot No. Street, East: Santhanam vacant plot, West: 5.No.19/1 Plot. Total 3438 Sq.ft.
; i i ; E S. F No. 151, Door No. 59, Senthur| & and Seventy (60, On the South of: The Plot No. 58, On the North of: The Motice 5 therefore ghven to the Borrower-Guarantor calling upon them to make paymant of the
Completion Pariod: 06 menths for|[1). THE LIST OF STATIONS FOR : g Lp fey
e ' "l lcomMISSIONING IS ATTACHED IN Nagar,  Polavakalipalayam Village, Four Only) as on [Plot No. 63 In the middle of this, the north side of the old house agoregate amount as shown above, against all the respective Borrower-Guarantor within 60 days of
Stl.No. (i) and 24 months for Sr.Na. (i) | | ANNEXURE-'A'. (NOTE: THE SPECIAL Gobicettipalayam Taluk, Indira Nagar 30.11.2025  |is 62-1/4 feet, the south side is 63-1/2 feet, the northern south Publication of this notice as the said amount is found payable in relation to the respective loan account
from the date of issue of Letter of] | CONDITIONS E:“ CLOSED TO BE Water Tank, Erode - 638110. east side is 30 feet, the northern south west side is 30, totally aEI_'j:'“I'r']"E date Eh'l:"""' "?ﬁ"'ﬂ- HIIJE mads ﬂmlhTﬂatlllanhw d“’ﬂtgm?am amu:rur_lltng;ﬂh!i!r ‘E'H"II "“?Im';!"'ﬂﬁsl'l
.'!\EEEP:EHEE Date of submission: L-IF' b FOLLOWED DURING J_E!EE‘LF'ﬂﬂH OF 1886-1/4 square feetie. 175.236 Sqm(433 CentS) and the house ann oiner 3_“”:":”1 5 WG mH:!' EEIIIFHE Flﬂ!p'ﬂ E: & Qa0 FIE!!.-'ITIEH , 15 MOT pa, Sans orin |E_! SN
12.00 Hrs. of 29.12,2025 [for SN, (i) & | | e a st SUANTILY ; 07 MOS. built on the above place. The door, the ceiling, all the buildin be constrained to take appropriate action for enforcement of security Interést Upon properties as
12.00 rs. of 29.12,2025 [for S1.No, (i} RIOD : 30 MONTHS ) place. ’ 9. g described above. Pleasa note that this publication is made without prejudica to such rights and
(ii}]. Interested tenderars may visit website | |AFTER THE DATE OF DELIVERY]. materials related to the above house the front gate, the vacant remedies as are available to Bank of India against the Borrowers/ Guarantors of the said financials
www.ireps.gov.in for full detalls, E:;FE;“SH?:'::W“- — land easement rights and all amenities attached thereto. under the law, you :ar..ﬂ.'r further lEﬂUEEiEF to note that as per section 13(13) of the said act, you are
ht i 2 Material 1o be supplied within Loan A/C. No(S).: restrained’ prohibited from disposing of or dealing with the above security or fransterring by way of
descriplion, specification of the tlender | | 45 . ; ;
 driad LAP3RNP000080764 sale, lease, licence, gift, mortgage or otherwise of the secured asset.
and submil thair bids online. In no casa i : . . : : . ;
: Pate and Time_of Opaning of Tender . 1. Mr/Mrs. Bakkiyaraj D Date : 26.11.2025; Place : Chennai Authorised Officer, Bank of India
manual tendar for these warks wiil be | | 05.01.2026 at 1500 Hrs, 2. Mr/Mrs. Kavitha K
accepted. Note: Prospective bidders may Complete details available at : 3' MrIMrs. Dhanasekaran P Ramanathapuram  District, Ramanathapuram  Registration .,
e : 3 www.ireps.gow.in o ’ - District, Keelakkarai Taluk, Keelakkarai Sub Registrar office,
regularly visit www.ireps.gov.in io : Add:- No. 7-40, Alavakkaraivadi 30.11.2025 " . A,
ket in-all tardig (PR-834) Sr. Divisional Materials Manager [ Kilakarai ’ Kaniiranaudi Rs. 20.13.209- |K@nirangud Group, Alavakkaraivadi Village, Patta No. 70, S. No.
I ' | PR-§83/0/25-26 | Waitaic Remanathapuam,  Amman Kol | B | (Rupees Tuenty |225/60: Door No.7198, EB No. 303-006-1229, Northern sice 1243 e
oin _I;:-_ehaif ':‘T President of India, Ef'enlm Ramanathapuram’ Tamil Nadu - 6235 17’ S LaFk)h Thirteeny Sq.ft of land and building bounded by:- Boundaries: East: South- CIN : LES910MH1984PLC03 263G
Divisional Zignal & Telecom _Englnee-.r. 2. Also At: Dp No ’7/93 S No 395/60. by Thousand Two North Street Pathway, West: Property belonged to Muniyandi ! Piramﬂl Registered Office : Uinit No-601 6th Flaor, Piramal Amiti Building, Piramal Agastya Corporate Park,
South Eastern Ralway, Adra, Fin-723121, Alavaak e d'l Villace. Kaniitank d', - Hundred and Nadar and others, North: Property belonged to Annadurai, Fi Kamani Juncticn, Opp. Fire Station, LBS Marg, Kurla (west), Mumbai-300070 - T +91 27 3802 4000
West Bengal invites following e-tender avaakaraivaadi Vilage, Ranirankuds, )« | HUNCIedand g wy. property belonged to Jeyakumar., Measurement:- East inance Branch Office : Kalpalathika Towers” Third Flaar, New Ne,36, Old Ne.24, Dr, Ambethkar Road,
with closing date & fime of tender is Keelakarai, ~Alavaakaraivaadi Village, Ninety Nine Only) | 't the Northern side 52 feet and southern side 52 feet Ashok Nagar Main Raad, Kedambakkam, Chennai - 500 024
20.12.2025 11.00 hrs. Details are Keelakarai Taluk, Near By Bus Stop as on 30.11.2025 . . f Contact Person: 1. Mr. Suresh N - 9094021997 » 2. Vijay Devaraju-9843833009 # 3. Chandan Sakhalkar - 98204071638
S " B 5 _ Ramanathapuram, Tamil Nadu - 623517 South North on the western side 22 feet and Eastern side 26 feet E-Auction Sale Notlce - Subsequent Sal
@VaRa0Dle g1 we WWW.INEpS.gow.In: ) - TOta"y 1248 Sq ft 2 . U e e e G L Ve PE et - -
Tender Notice No.: 8nT & Tendar 4. Suthakar S. o Pursuant 1o taking possession of the secured assat mentioned heresnder by the Authorized Officer of Firamal Fimance Ltd |Formerly Piramal
ADA 25 26 11, Date: 08.12.2025. Add: 1/111 Nadar Street Puduvalasa Capital & Housing Financa Ltd. ) under the Securitization and Reconstruction of Financial Assets and Enforcemant of Security Interest Act,
Name of the work: Modification of Amman Kovil Ramanathapuram Tamil 2002 for the recovery of amount due from '“'3"“?“:‘?”'5- offers: are i"“'f"f'f‘ by the '-""f"?“_iEJ"** IF"” purchase of i""""“?“-'i'ff{'-‘ PCRRrRY, a%
Lu:isling Elacirotic Intariae hing in Nadu - 623522 India. 1.1|:1..r.r|-:l:||.*|.1 htreuts';dl.ﬂr. which isin the poAsELEsnn, o s 15 Where 1s Bagis’, 08 15 What 1s Basis’ and "Whatever 18 There s Basia”, Particulars of
coaneclion with Replacenant of DLBI by The borrower(s) are hereby advised to comply with the Demand Notice(s) and to pay the demand amount mentioned therein and hereinabove NOERERAIE VAR e
Double line Block Panel BPAC in Adra within 60 days from the date of this publication together with applicable interest, additional interest, bounce charges, cost and expenses il Loan Code / Branch / um“ Property Raserve “”mm m“l
Devision. Tender Value: T 1,51,13,022 the date of realization of payment. The borrower(s) may note that Cholamandalam Investment and Finance Company Ltd. is a secured Guarantor(s) P Ammunt Address _final Price 0% IMI RP| | (05-12-2025)
iPR-333) creditor and the loan facility availed by the Borrower(s) is a secured debt against the immovable property / properties being the secured asset(s) Loan Code No. Di- 24.09-2021, |All The plece and Parcel of the Property|Rs 11750000/ Jts. 1178000/~ Rs. 13516090,-
mortgaged by the borrower(s). In the event borrower(s) are failed to discharge their liabilities in full within the stipulated time, The Secured 21300041151 Chennal <l  Bs. Basa305 I,-__' having an extent-: Door Mo 158355 Par Tax|fe One Crore (fis. Eleven | s Erae:
TVS MOTOR COMPANY LIMITED Creditor shall be entitled to exercise all the rights U/s. 13(4) of the Act to take possession of the secured assets(s) including but not limited r:-:-rlamha:kuam [Rs. Sixty Mina lakh |Feceipt 1/593a) Gandhi Street Jallsidanpet] Saventeen |Lakh Seventy T.hlrt-.r Hine lzkh
Registered Office: "Chaitanya”, Ne.12, Khader Nawaz Khan Road to transfer the same by way of sale or by invoking any other remedy available under the Act and the Rules thereunder and realize payment. (Branch], Nifmal Kurir Fifty Four Chennai Chennal Tamil Nadu - BO0100 |k Minety Nifid |Sictesn Thousand
Nungambakkam Chennai — 600006 The Secured Creditor is also empowered to ATTACH AND / OR SI_EAL the secureq assetg(g) before enforcing the right to sale or transfer. P (Barrcwer), Manju N | Thousand Thres Boundaries As - North :Vacantland Southi=l o | Thowussnd Ninety Dby}
CIM: L3521 TN1902PLC022845 Webzite: tvemiotor.com Subsequent to the Sale of the secured assets(s), the Secured Creditor also has a right to initiate separate legal proceedings to recover the (Co Borrower 1) Hundred Elve Onhy |mf|§| 5?55:3;! ? l_:: “ﬂltll Straal East - Vacant B onlyl
; ; lan in he value of the mor roperties is insufficien rth le to th red Creditor. This remedy is in Lkl L Ll da !
Email: cnn}gﬂ[us@wgmﬂmﬂmm =T 1}44 28397115 bae} 1ce dueg, in case the value of the mo tgaggd properties is insufficient to cover the dues payable to the Secured Creditor. This remedy is i O DL 19-11.2015, [All The pleceand Parcel of the Proparty having] e R TACOO0F| R AR
Notice of Loss of Share Certificates addition and independent of all the other remedies available to the Secured Creditor under any other law. ; e . ;
= - - : - : The attenti fthe b is invited to Section 13(8) of the Act i t of i ilable. to red th d ts and furth ZA000030204, Chennal -| Rs, 4095085/, (Rs. {an extent - Flat Mo H, 3rd Floor, Hema Heights)  2400000/-, |{Rs. Two lakh| (Rs. Eighty Five
MNOTICE is hereby given that the following share cerificates issued by the e attention of the borrower(s) is invited to Section 13(8) of the Act, in respect of time available, to redeem the secured assets and further Nanganallur (Branch), | Forty lakh Ninety |Pranav Foundation, gnt Rnad Panjetty, Panneri| [y Twanty Farty takh Thirty One
company are stated o have been lost or misplaced or stolen and the to Section 13(13) of the Act, whereby the borrower(s) are restrained / prohibited from disposing of or dealing with the secured asset(s) or Shakumar G [Bomower],| Five Thousand |Chennai Chennai Tamil Nady - 601204] “rourjakn | Thousand: | Thousand Ninety
registered holders / the legal heirs of the registered holders thereof have transferring by way of sale, Igase or otherwise (gther thgn in the ordmary course of bugmess) any of the gecured asset(g), without prior written Chinnamemal s [Co Elighty Five Oniy) Boundaries As - North :-F'r.upurl:'p: belongs to Oy} anly) Twa Onity)
applied to the company for issue of duplicate share certificates consent of the Secured Creditor and non-compliance with the above is an offence punishable under Section 29 of the said Act. The copy of the Bttt K.iumari & Fadmavath South - Property
o Shas | Diciinaivs TNocorsharas] Hlj:mn = Demand Notice is available with the undersigned and the borrower(s) may, if they so desire, can collect the same from the undersigned on any E'-"""Ei*'f: ::_“ “;‘_in'::-r"':;- 3'H'=""-$Eﬁ'ﬂ"-"“ ,
- working day during normal office hours. 4l Hals L L LD s
ma. ':Bl'tiﬁ'cﬂtﬂ' nl'.'l,; ___h_l_!]?_. n _ﬂf Re.1/- ﬂ-&chﬂegiﬂ-fﬂl"ﬂﬂ I'!l_:l_-dEr p|aceg: Eere / R%manathapuram,Tamil Nadu Authorized Of'flscdel[-‘ Lgan Code Na.: Oz 31-01-2020, LAR The pieceand Parcel of the Property hau‘ingF s, Rs. 240000¢-,] R 8264778/,
213211 L& PAMNDIT . . > 28000000203, Chennai -|Rs. 4043582/~ (Rs. {an extent - Flat Mo 1, 3rd Floor, Hema Hides,| 2400000/-, [{Rs. Two lakh| [Rs. Eighty Tws
U163 2216 to 2134610 2500 LEENA PANDIT Date : 30.11.2025 For Cholamandalam Investment and Finance Company Limited Nanganaliur (Branch), | Forty fakh Forty |Pranay Foundation, gnt Road Thatchur Kuttul (Rs. Twansy Forty lakh Sisty Four
[ ; - [ | ; = Road, panjetty, Ponneri, chennal, Chennai- o [akh 1 T
JIRE04471 | SHREEKRISHMNA Snakumar G [Borrower|, | Three Thowsand : Fowr |a Thouwsand | Thousand Saven
14400 | 2500 [ oL : R E01204 Boundaries fs - Morth —-Property
I tDEBEEﬂ.EBTG | F'AMDIT FIRAPMAL FINANCE LT, CIRNOMEIMM 5100 _Flw' Hmarw: belongs to X Kemari & Padmasath South =- ] Only] HIJI'|I.:|I1"I:| 541;-"EI'I'|'||'
The public are hereby warned against purchasing or dealing in any way, l P I CIN ;5511""'“::‘-‘34"1-':“32539 oo | y Borrawer. 1) Eighty Two Onlyl | prooarty belonging to Hati(s.no.237/282) Eight Only)
- - - Reglstered O ¢ Unit Mo-B601,Bth Floor, Piramal Amitl Building; Prramal Agastya Corporate Park; East == Property in 5.mo. 220 West .- Road|[GNT]
with the above share certificates. Any person(s) who has/have any claim(s) £ iIrama Kamian] Junction, Opp, Fire Statian, LBS Marg, Surla (west), Mumbal-400000.. T 481 22 3802 4000 : : MRy i oo Bt o (GNT]|
Finoance = ’ Loan Code Mao,: Dbz 30-07-2021, |AN The piece and Parcel of the Property|Rs 1180000/ [Rs, 118000/, Rs. 2564670,
s S Df_ the said share certificates should Ipdga such Eﬂj:‘llf!’ll:s} with the Branch Office: Kalpalathika Towers",Third Fisor, New No.3&, Ohd No 24, Drambethkar Road, _ b nextent - ElEtve T8, 3rd floor Black
company at its registered office at the address given above within 10 days of Ashok Nagar Mzin Road,Kodambakkam, Chennal - 600 024 U0 G- | BEERARY, R ey DR N R ORh TR I even: | Oneieli AN Tnegty che:
publication of this notica, after which no claim will ba entertained and the Contact Person: 1. Mr.Suresh N - 9094021997 « 2, Vijay Devaraju-5843833009 = 3. Chandan Sakhalkar - 9820407168 Kilpauk {Branch), (Rs. Sixteen lakh |: -ompact homes  Manjari Compact| |akh Eighty. | Eighteen | lakh Sixty Four
: ; " . g Sasikala K is S Thousand Froaries MEII'||:H| I'.'Beuafuri:':mpam Kamohipuram Th and Th d Th d i
company will procaed to issue duplicate share cerlificates E-Auction Sale Notice - Frosh Sale asikala Kumnari A TR |- e e o | Theusn hesan cusand 5ix
For TVS Maotor Cﬂﬂ'lpﬂﬂ"_l" Limited Pursuant to taking possossion of the secured asset mentioned hereunder by the Suthorized Officer of Piramal Finance Lid (Formarly Piramal |Borrower|, Rajesh R [ 5ix Ii"“""“""’TI""!"" -as per |sr South - as per lsr East - as per b Oriky) Qnly] Hundred Seventy
Place: Chennal K S Srinivasan Capital & Housing Finance Lid.] undar the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, [Co Borrower 1) Elght Only) West ;- 35 par lsr Only)
Date: 10.12.2025 Company Secretary 2002 for the recovery of amount due frem borrower/s, offers are invited by the undersigned for purchase of immovable proparty, as Lean Cade Ho.: Dt: 14-05-2021, |A) The piece and Parcel of the Property|Rs. 4010000/~ |Rs, 401000/, Re 9656083/
described hereunder, which iz In the possassion, on "As s Where |5 Basis', "As Is What is Basis’ and “Whatever Is There |5 Basls', Particulars of 28000000124, Chennai -} As. 5354478/  |having an extent - Plot No 4, Flat Mo B4 a.r-..ui {Rs, Forty  ||Rs. Four lakh| [Rs. Ninety Six
FORM A SRR AR Y 50 2 Manganallur [Branch), | {Rs, Fifty Three lakh {B6. Mercury.Panchayat Main Rd Rajendran]  jaih Ten Cne lakh Fifty Six
PUBLIC ANNOUNCEMENT Lﬂiﬂtﬂ*fﬁmd’lf Dermand Earreest Maney Du‘h‘hnd]:nl Caravanan D Fifty Four Thousand Nag.ar.thettipunl-.rarn Kancheepuram Dist Thousand Thaesand Thousand Nine
! Netice Diate Proparty Reseren Depesit [EMT) JF— Kanchespuram Dist Kanchipwram Tamil Nadu dvad Elal
(Under Regulation & of the Insolvency and Bankruptcy Board of India Gt byt Address _final Price (0% of AP) | (05-12.2025) [Barvoner, Sentfurs. | FourRundtel } o e hraminias Ao s derth cpanibagntl. | 20V Only| Hundred Eighty
{Inscivency Resolulion Process for Corporate Persons) Regulations, 2016) L Sebi 5 (Co Borrower 1) | Seventy Eight Onlyl |, oo e b vacant Land S Mo 438 /1 A Three Only)
F Loan Code Mo [rt; 30-01-2023, |4l The piece and Parcel of the Propecty|Rs 10500007, [ Bs 1050000 | R 1334445/, : i
OR THE ATTENTION OF THE CREDITORS OF . ; : i East - Plot Mo 5 West -Plot Mo 3
ODAMARA GOLD PRIVATE LIMITED 170000143, Chennai - s B49496G2 -, faving an extent ;- Plot Ne 1180, Bws A Type| (Bs Ten lakh |(Rs, Qne lakh) (RS, Thirteen lakh -
RELEVANT PARTICULARS Tambaram (Branch|, |(Rs. Eight lakh Forty | Tnhb, Perumalpattu Thiruvallore Chennal|l — Ninety Mine Thirty Four Aoy oM B BN E" The piece and :;3“3;' ﬂ{ﬂ'l;lﬁ; F'rﬂllzt';ﬂ'r Hi-llilffﬂm-r-r Rs. 112000/~ Rs. 3411076/-,
1. |Mame of corparate deotar | DAMARA GOLD PRIVATE LIMITED Srinivasulu Vigayakumar | Nine Thousand | Tamil Madu :- 802024 Boundaries s - Morth| Thousand | Thousand | Thousand Four 14pocinz 10 Chennat -1 | Bs. JMETOA:, mizlzﬂﬂni‘timﬁél ,;t,“:"_.ﬁ,.l A ;ﬁtmtr::' iz, Eleverr. |(fis Cne. | (s Th ety Four
2 Dabe of incorporation of gorporats 9™ Junea 2005 (Borrower) Four Hundred Sty | -Plot Mo, 1174 South - Plot Mo, 1181 East - Cinly] Chnly) Hundred Forty :urzrfranc:# II:H:h ?_‘“’Eh“w“:‘:'”’ Mar:-_ga-::u .:Lgn.qa. -.;_;,.-,.:mpu.r_::,n-. ra mil Na,uell. Iiik: Twn;l'l Tl:tllﬂd I':T_Ih Em‘?
dethfor Tiwia I:II.'I|'!|':I 4.5 Meter Road Waesk - 5PDS Five ﬂl‘lh'l'_l raia 1""1_' i 1B bl REO012Z ?H-:_s-l.lnd.arir's-n'-'u.'. = Worth -RO&D South FROLLn bl Du'i-ill'l
= ;’;”E;Eg;:;ﬂ'f‘;'“;ﬂ”’m oaior | ROG Murnbs Loan Code Mo.: Dt: 12-05-2021, |All The piece and Parcel ol the Froperty|Rs.2670000/- | Re. 267000/~ | Re. 4143184/, ‘f":;rirs'":’:" na’”‘:”" “:’f"“:ﬂ"":‘f’m - NmeanE Ll East o Tndd i And Vaeant]. T Gnlyl.  [SewEniy Sk Chiy)
3 Corporae I'(!-'eg'uﬁ'i'li"r&!:; " Limiled Lihilily [U74990MHe009RTE 189181 15600000661, Channal-| Rs 2243303/, |having an extent - Flat MoG1, Plot Mo 9, Real| (fs. Twenty [(Rs. Two lakh| (Rs. Forty One 0 e ) oty Four Onlyl 1) and West -ind. Hose And'Vacant Land
Iderification Mo, of corpoeate dalioe ' Tambaram (Branchl, | {Rz Twenty Twe |Sunshine, S Gomathi Magar, Guduvancherl,|  Six lakh Siwty Seven | lakh Forty Four Loan Code No.: Df: 19-08-2020, |Al The plece-and Parcel of the Property|Rs. 3470000/~ [Rs. 347000/ Rs 4734672/~
5 |Addrass of tha registered office and 12, Ellara Co-opesative Howsing Society, 4th Ashos Kumar & [Borowery, | lakch Forty Three  |Chennai Chennai Tamil Nade - 603203 Seventy Thousand | Thousand Cne (08400000219, Chennai -|Rs, 2946190/, (Rs. |having anextent - Plot Mo 16115, Flat Nof2,| (Rs. Thirty | {Rs. Three | (Rs. Forty Seven
E:Irll:.-ma: oiffice (it army) of corporate Fﬂ;;l ﬁl&aﬂruggEBF:-, Murnbai, Maharashira, Virmth Eurmar & [Co Thausand Three | Boundaries As - North -Plot Mo B - Vacant| Thousand Chithy) Hundred Eighty Teynampet (Branch), | Twenty Nine lakh E'!h Eth frl:lésl-_litam F:-Ia_?af ‘Si:u:qln,dhﬂadll.'éauil.;;;ﬂi Eoarr lakh lakh Forty | Takh Thirty Fouwr
xar AU, i Borrower 1) Hundred Three Only] | Mot South - 23 Feet Road East :- Plok Mo 10 - anly] Four Snly) Blaria Blars: F Six Th o enndl-Lnennal lamil Nadd - Ga 5 Thodsand S
6. |InaOVEALY COMIMENGEFEnt dakd i 05" Decamber 2025 whereas tha order was Vacant Plot West :-23 Feat Road T;I:rr-:r:z:lm EE':'-EI:FunEIrJ;;n Ratneares A= Nofih > &y Frstism, Fror lhnfsr;:rd Fhae::a::ud Hundred nSE'-'vEI:Iw
respect of comporate dablor ;E:EUE"E" HGLT walssin o B0 Decamhn LnanCode No-MODG3E30, | Dt: 10-01-2023  [All The piece and Parcel of the Property|Rs.26200007-, | Rs.262000/-| Rs. 3832519/, Ninety Crnly) E'E;i:a;::Ii':':lh!Et{';:m:ﬂﬁf;gfﬁnf:: hal ek anlyl Two Cly)
7. |Estsmated date of closare of inspivency |06 Jume 2026 Chennal [Branch), Rs. 2809468, -, |having an extent i- F 1, First Floor, Area Adm,| {fs. Twenty |(Rs, Two lakh| (Rs. Thirty Eight - e - !
resoiltion process Sahgsoumar B (Borrower), | [Rs: Twenty Eight |676 S.Ft, Situated At Plot No. 4B, Sai Maha|  Sixlskh | Sikty Two | lakh Thirty Two e Lo ’:‘3 : ”;Eﬂf";“ ’r; P The ixss ang feel of the 1’;“}“;::1”:'3?7:“‘“?_- F;i' 'EE“?“-‘IE'“I‘_’J; ? “; ’;’EEEEW '
i Marme and registration number of the Sumit Shukis Lalitha B (Co Borronar |lakih Mine: Thousand | Thirvvalluvar, Cross Street, Anakapurhor Twierity Thowusard Thaaesand Five 12800001783, Chennai «(Rs. 'Ir,' IR D-:n::-rgl"-l-::ué PFlot iu,:, 2south I-"Dr.t-:uﬂ anna : 1 Ighty stx s Elght by g s
insohendy professanal actng as IBEI Registration No - 1} Varalakshmi P {Co |Four Hundred Sixty | Cheanai, Pincode 600070, Thowsand Cly) Hundred Parr (B, e | ey e v valaba ety LRI | Sty five. | “Fieyachen tak
irfecirm rasaligion prolessions IBELIPA-003/1P- MO0 201 7-1 8 10550 Borrower 2) Eight Only] only] Ninateen Onlyl Elumalal {Borrower), |Fourteen Thousand |*HrEEt Vilaya ﬂlf W) puram, AmMBALIUFl Thousand Thousand Twenty Nine
9. |Addrass and e-mail of the mtanm Addrass: B-4/702, Knishna Apra Gardens. Plat . : - Sl _ L1 Bhivaneswar Rarmalingam| Seven Hundred | Cnennal Chennal Tamil Nadu :- 600033 Cinky) Qnly) Thausand Twa
resolulion professional, as registered | Mo 7, Vaithavy Khand. Indirapuram, Ghaziabad Loan Lode No.: Dt: 22-02-2022, Al The phece and Parcel of the Proparty having |Rs. 1590000/, [Rs. 154000/, Rs. 2473849, {Co Borrower 1) Fifty Only) Husidked Shety Dily|
with tho Board S agE 01000006683, Channai -|Re 1523600/ -, (R |an extent - Plot No S16,8Mek 3 Bws -8 Type| (Rs, Fifteen |[(Rs One lakh) (Rs Twernty Four d : - ; -
Email: sumit_shukla@rediffmai com Kilpauk (Branch), Fifteen lakh  |Manall New Town Sadayankuppam Village| lakh Forty | Fifty Four  |lakh Seventy Nine A R Dt: 30-06-2021, (ANl The plece and Parcel of the Property|Rs. 2100000/ |Rs.210000/- | Rs. 5.533::3?"'-:*
Ameanudaen & Twenty Three  |Channal Chennal Tamil Madu:- 00103 Thowsand Thousand | Thowsand Eight 15600000649, Chennal-{  As. 3078904/, ha'-'lng_.':m extent - Plot Mo 57a, Flat No F4, 15t (Rs, Twenty ||&s. Two lakh| [Rs. Fifty Six lakh
10, |Addrass and e-miail o e used for Cormespandence Address; [Barrower], Najeera Thbusand S5t Boundaries A~ Nerth 15 feet rosd Soutth - Plot Only) Omily) Hundrsd Eighty Tambaram (Branch], {Res. Thirty Eakh :':L“ﬂ-r. Er:m: Manlﬂghstar, .rl:uzr:-latt'—lﬂ-lﬂ-ﬂ:‘;;:'lhr:ﬁil; COme lakh  [Ten Thaodsmand:  Twenty Twa
: ¥ o 5 ¥ ' ' L [ T, fim mmai el
i ;;F;s:éng;lne il b 'Psilm.if&“rﬂife Park. 3rd flaor, Banu | [Co Barrower 1) | Hundred Only)  [no. S45East - Plet no 515 West :-Plot no, 517 Mine Only) Mapiaran & Seventy Eight | S Nadl ~ 603203 Boundaeles A5 ~| O Quls)” | Thostmn: hese
Builling 0. 4, thakata, Andherl Exst. Mumbidl Loan Code No. Dt: 28.08-2019, |All The piece and Parcel of the Property|Rs. 2650000/ |Rs. 265000/~ Rs, 6040559, {Berower), Kamalavall | Thousend Nine |y e oy e dn o Sk - Plor Mo 52 81 Himid ren Ehgiey
400093 02000006128, Chennai -[Rs. 2824838/, (Rs,[having an extent - Plot No 63 & 70, Flat Na F3,| | [Rs. Twenty |(Rs. Two lakh| (Rs. Sisty lakh % [Co Borrower 1) | Hundred Four Only) o) 30 Faet oad West -Plot No 58 Seven Only]
Process email address:. Kilpauk (Branch), Twerity Eight lakh |15t Floor Santhosh Homes, Brindavan Nagar,| six {akh Fifty | Sisty Five | Forty Thousand Loan Code No. D= 25-03-2023, &N The piece and Parcol of the PropertylRs. 1930000/ [Rs, 193000/-,] Rs. 2604613/,
R T e e ;;E%ﬁ:;:j‘fﬁéﬂjm"'“m‘ Esakkimuthu € | Twenty Four Thousand ﬂw;-:lﬂuj T;S‘Dg;;“;lui';‘;';‘_;:'Afh“r:;;'h'r“rl“l';'t' Thousand | Thousand | Five Hundred 12800001093, Chennai-|  Rs. 2013786/, |having an extent :- Piot No B9(East Part) Balaji| (Re, Nineteen [|fs. One lakh| (s Twenty Six
A= L Bt 2 o i et by I —— . i i : : = 3 ity Mi ) A -2 Sitvated At 197 Mael l -
12| Classes OF cretions, i any, unde A per The Information avalable af present. fe iBormower), Arokivaanjali E.Iﬁl'-t ljiunu:lred NG 71 & 23 South - 34 Feat Road East i- only] Cnly) Fifty Mina Only] Parur (Beanch], [Rs. Twenty lakh *.-I;ﬁ::: Kal:!::gildlhur F'.anEE:-lrr:?nE:. ::'Iﬁ Ifth Thirty  [Minety Thres lakh Four
claise (by of Subhsertion (BAT of Carporate Dabioe does not have Clazs of A |Co Borrewer 1) Thirty Eight ey \acant land West -Plat Na 66 Laksl-?maﬂantl [Bomrowsar}, | Thirteen Thousand Rt hchorrr Chennal Tamll Nadi-d Thousand Thowsand [hu:-.rsanl:lISH:
o1 sos oot o et | Gl DATE OF E-AUCTION; 13-01-2026, FROM 11.00 AM. TO 1,00 P:M (WITH UNLIMITED EXTENSION OF 5 MINUTES EACH), LAST DATE OF | || #2131 O (Co Borrower 1}} Seven Bundred 5203 poyndaries as - North ~Plot o ggf """ N o
Ty : . S —_— SUBMISSION OF BID: 12-01-2026, BEFORE 4.00 .M. ighty S OnlYh eouth - 23 Feet Road East - Plot no 78 West - it
13, |Mames af Insolvency Professionats A5 per the informason #vailable al gresen, he For detailed terms and conditions of the Sale, please refer to the link provided in sraw piramalfnance. com/e-Auction, btm| or omail us on Plat Mo 89 foart
Identified 10 act as Authorized Corpoeate Debiod daes not have Clags of Pl i s ek ' b il L 2
Fepresentative of credilors in & class | Creditors : CEaTUTE Y 31 CRE AL RO R e EAR A AT T T BORROWER/GU TOR / M e Loan Code Mo.: . Dtz 17-08-2023, (Al _Ihe plece and Parcel of the Property|Rs. 2280000/, |As. 228000/-,| Rs. 3‘:-&:3UELI:_-f-,
LLTMGU NT  IA G EY) : S— The above-mentioned Borrower/Guarantor are hereby noticed to pay the sum as mentioned in section 1302) notice [n full with accrued HES OIaTton, el R 25-3-3-340.;' ; :Tril:uennnn:jh‘;fHZ-I-JPIDEEEI?I;.EJ ti_é'::r;-hﬁu L Sy I s SO ¥ AT RS
. : ; ety yiok interast till date before the date of auction, faifing which proparty will be auctionedfsobd and batance dues if any will be recovered with 5 ! : J ’ . ; : 1 e
14, |{a} Relesant Forms and {2} Retevant Formes ang available al Porur (Branchj, Spresh | (As. Twenty Five £ ¥ T lakh Eighty | Twenty Eight | lakh Fifty Thires
¥} Clokailz 08 Ao/ Lk (PO AOCLIES | IRV D poe i VAT IV dowmLINAE: Interest and cost from borrewer/guarantor. . (Borrawer), VIIAYA lakh Theee  |23/7B1AL Renukka Nagar, Landmark o thoucand | Thousand | Thousand Eighty
T ::i::::::la::ﬁ':=jw R G {E;#A:?I:illr::{eir;‘i?x:l:ﬁﬂ ;f: :ﬂmil:zzhfe The Borrowers attention s drawn towards sub-section 8 of section 13, of the act, in resgact of the time avallable, toredeem thesecured assar RAGAVAN SUNDARAA] Hundred Forty E';;T]E‘gmu Amiman Temple Kanchipuran - Onkyh anly} Mine Ondy)
I :ll - 1 s :Il | I L u 5 o i o . s i i i
commencament of s Corporale insohvancy resolution prooess o the CAMARA GOLD PRIVATE LIMITED Eﬁrrnﬁﬂsm n.a':rlmullja_u and nui:-hfnl::':;_gn_aneral iy pIEII:SE take ?utf,thalmcaseme auctian scheduled herein fails for ary reason whatsoaser (Co Borrower 1) byl
o CIE. Dl EDEIE-:":-.-.-I h":mg e copy of the arders was uplaaged by the NCLT wabsile on 09I thien the sacured creditor may enforce its security by the way of private treaty, Loan Code No,: Dt: 30-12-2023, | Al The pleca and Parcel of the Property having) Rs. 720000/, | Rs. 72000/-, | Rs, 1655730/,
Dacember 2025 Date : 10.12.2025 | Place: CHENNA) Sd- [Authorised Officer), Piramal Finance Limited. 28100000502, Tiruvallur|Rs. 1302943/, [Rs.|an extent - Plot Mo 389 Part 5 Gayathr ©o- (Rs.Sewen | {Rs Sewenty | |fis. Swteen lakh
The crediars of DAMARA GOLD FRIVATE LIMITED, are hersty called upen o submit their claims wilh {Branch), Vijay v Thirteen lakh Two jDperative Mega Nagar Villiyambakkam,| 3kh Twenty Twio Fifty Frve
ﬁmfnnﬂrmmraradndnecant-ara:umumIntanmr-‘-‘.mulnn Professionsl al the eddress menlionad (Bistrensrt], Facitfn Thatsand Ming LhE!‘I-E,-EIFl:IEL Talu Kancheepuram Chennal]l Thousand Thousard | ThHsosand Sevn
againstanry Mo, 10 : T ! (Co Barrower 1) Hundred Farty |14 Wi -603107 Boundaries As = Notnl  gpp Onily) Hisndred Thirt
The inancial credilors ahall sebemil Tiew claims with |:l:I'IIr tl!,' B ESHONIC FRans CEy. All oFier crecions 1 -Plat no 39 part Scuth - Plot no 39 part East ¥
may submil the claims wilh prood inparsan. by postar by elecinonc means. Thres Only) 1~ Piot no 40 West -6 feet common passage Onily)
A francial oreditor belonging 1o @ class, as fisled sqainsd the antny Mo, 12, shall indicabs ils choice of - e rT——— ;:.“ e R g e = = Re 13308507
Buthonzed rapresenlaife from smong the three Insolvency profassionas Beted ageinst entry Mo, 1310 act LT LRy PH, 2 biciddicil] A RS A okt B petty - et i e
as authorized repraserdative of #1e oass Mot Applicabie] in Form GA. 28500000124, Chennai-|  As. 1137456/,  |havingan extent |- Flat Mo - T 9, 38d Floor, Block) 1000000/-, | 200000/-, (fs. Fourtean
Sikrission of false of misleading m;ma of claim shall aract panaliies Forur (Branchl, Anardan| (R Elewen lakh 14, Behag-1, ECR, Poonjeri, Thirukazhulundram| (s, Ton lakh |{8s. One lakh|  la%h Thirty
Hama and Signature of Interkm Resalution Professienal | Selvaganapathy Thirty Seven Takuk, Chennal Chennal Tamil Nady - 503104| Oinky) Only) Thoussnd Nine
Bumit Shukla | Borrower], Thousand Four | Boundaries As:- North :-R5.Ne.24/3B2A South| Hundrad Fift
IBE| Regisiration No - IBEIIPA-DX3P-NOD0G4/201 71610550 Selvaganapathy K | Hundred Fifty Six |- 5.Mo.25 & 26 East - AS.No.29/1 part West - | il
S nj::m :g;:__‘ i (Co Borrawer 1) Ony) Fis. Mo, 24/381,24/3828 part & East Coast R 3 gidiid
: Loan Code No,: Dtz 191120019, Al The picce and Parced of the Property kaving Rs; Rs. 163000/-,| Rs. 2248530/,
17000000484, Chennai -|Rs. 1014060/-, (Rs. jan extent - FlatNo 314, 3Rd Floor, PDot Glcon, | 1630000/, [{Rs. One fakh| {Rs. Twenty Two
. Tambaram (Branch), | Ten lakh Fourteen | ¥ekanandhan Nagar Thirukatchur Chennail (e sivrean | Sixty Elght | lakh Forty Eight
E AST CQAST RAILWAY $L Chola CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED Pasupathy Al {Borrower],| Thousand Sixty {0 enBaPalt MBR A B | 12N Eighty | Thousand | Thousand Five
SUPPLY OF MATERIALS Enrera nerer e | GOrporate Office : Chola Crest, C54 & 55, Super B-4, Thiru Vi Ka Industrial Estate, Guindy, Chennai- 600 032, T. N. Nafni M (Co Bormower 1] Only) n.}mmd And P Sauth : PmP-t'r'ricﬁ;T}E.Mui?I Th;u:m:lnd anly) Hundér-lii 1:I'hirr,|
- - A 1 HEMsE - ProperticsinSNoh23 A7 1 F\Wast nky niy
S T T E-AUCTION SALE NOTICE (Sale Through e-bidding Only) - Road and Pragerties inS No523
(1) Tende . . 30257 EI . L‘f SALE NOTICE OF IMMOVABLE SECURED ASSETS ISSUED UNDER RULE 8(6) AND 9(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES 2002. e DT TS T1.3075, [ AliThe piece and Farcel of the Property hawra = PR T B TR T £
:’lﬂﬂé!#ﬁ'ﬁi Fhi'lgNQH‘FEETIHG .ﬁ.Nl:i Notice |s.hereby given t.o the PUBLIC IN GENERAL and in particular to the Borlrower(s) and Guarantor(s) indicated in COLUMN (A) that the below desgrlbeq immovable 1300000483 Chennal -|Rs. 13108407 iﬁls. an ext=nt - Flat No 312, 3Rd Floar, P Dat G beon,| 2140000/~ |{Rs. Two Iaki; iRs. Twienty 5";
- property(ies) described in COLUMN (C) Mortgaged / Charged to the secured creditor the CONSTRUCTIVE POSSESSION of which has been taken as described in COLUMN : Vivekanandhan Magar Thirukatehur Chennai L
COMMISSIONING OF ROOF MOUNTED . . , ) . n o Tambaram {Branch], Mwelve lakh Ten ; '8! [Rs, Twenty | Fourteen | lakh Sixty Eight
AIR CONDITIONING SYSTEM [CAB AC) (D) by the Authorized Officer of Housing CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED Secured Creditor, will be sold on “As is Where is", “As Pastipathy R (Borfowar).] Thousand Nire Lhergsipat iaH, hol Mok GIECC0 Bouncarieny. -~ el |- iaiesid’ | Thousand Nife
IN BOTH THE CABS OF 3 PHASE| |iswhatis”and “Whatever there is” as per details mentioned below :- Notice is hereby given to Borrower / Mortgagor(s) / legal heir, legal representatives (Whether Known or Nakiii M (Co Borrower 1) | Hundred Ten Only) E&ﬁg‘&?ﬂﬁ;ﬂﬂ?ﬂﬂﬁﬁ ﬁ“: Eacty Only] GaEaa
LOCOMOTIVES (WAGSHC) (EACH SET| |unknown), executor(s), administrator(s), successor(s) & assign(s) of the respective Borrower(s) / Mortgagor(s) (Since deceased) as the case may be indicated in COLUMN (A) East - Properties in 5 Mo 523 A / 1 F West | Thousand Seventean Gnly]
CONSISTS OF 02 UNITS) AS PER|] [U/s.9(1) of the Security Interest (Enforcement) Rules 2002. For detailed terms & conditions of the sale, please refer to the link provided in CHOLAMANDALAM INVESTMENT Road and Propesties in S No 523 i Only)
gggg";ﬁnzggﬂiﬂggé ﬁﬁﬂiiﬁlgéﬁ_}r AND FINANCE COMPANY LIMITED secured Creditior's website i.e. https:”WWW.ChOIamandalam.COm & www.auctionfocus.in DATE OF E-AUCTION: 29-12-2025, FROM 11.00 A.M, TO 1.00 PM 1wn"|.| UNLINMITED EXTENSION OF 5 MINUTES EACH], LAST DATE OF
S . SUBMISSION OF BID: 28-12-2025, BEFORE 3.00F,M,
L%EEM}E—EDEEEPEIF EgEm:Lﬁ [A] oS D[B] — [C] D] Reserv[eEPfi(c:](ln Rs) D[?] z | For detallad terms and conditions of the Sale, please refer to the link provided In www plramalfinance.comfe-Auction htrl or emall us on
) . Dues to be - . ate o pramal auction@piramal.com
INSPECTION_BY : TPI AGENCY,| || Sr.| Loan AccountNo./Names Of Borrower(s)/ recovered Description of the Immovahie Broparty ) i} Typeol g e peroa Auction STATUTORY 15 DAYS SALE NOTICE UNDER SARFAES| ACT TO THE BORROWER/GUARANTOR / MORTGAGOR
QUANTITY ; 10 SETS. No. Mortgager(s) / Gaurantor(s) (Secured Debts) Secured Asset Possession (InRs.) &Time The above-mentionad Borrower/Guarantor are hereby noticed fo pay the sum as mentionad in sectlon 13(2) notice In full with accrued
(2] Tender Mo, 30257300, DL 04,12 2025 i | interest &l date before the date of auction, falllng which property will be auctionadfsold and balance dues if any will e recovered with
NAME OF WORK @ STANDBY Loan A/c. No(s). : HLO5TNA000000203 Pudukkottai Registration District, Kulathur Rs. 13,77,990/- (Rupees interestand cost from borrower/guarantor,
INVERTER SUITABLE FOR AC FUEL 1. Mr/Mrs. Kannan Sangenthi Sub  Registration  District, Pudukkottai Thirteen Lakhs and 29.12.2025 ThE BosTErEarention Sl tolm A L. Sort ot D AL SSEUON L, offAhe CL TN THEAaT) OF 106 LIE Vel InTraies the saled A
PUMP MOTOR (LOW RATING OF 2. Mr/Mrs. Gomathi Sangenthi Rs. 20,24,480- | District, KulathurTk, Veeralumalai Panchayath| Seventy-Seven Thousand | from 02.00 PM. e ] o SR MG e ! L R . O S AR N
0.75HP) TO EMD PART NO. 40122943 Add: 202 South Street Rakkathampatti, Kulathur| (Rupees Twenty | Union, Rakathamapatti vilage Panchayath,| =Z | and Nine Hundred Ninety | to 04.00 PM. W e yorp _ _ _
ALONG WITH INSTALLATION KIT FOR Taluka, Near Temple, Kulathur, Tamilnadu - 622502.| Lakhs Twenty-Four | Udaiyalipatti ~ Vattam, —Rakathampampatti] S 7 Only) (with automated Date : 10.12.2025 | Place: CHENNAI 5d/- {Authorised Officer), Piramal Finance Limited.
HHF DIESEL LOCOMOTIVES AS PER 1. |Also At: Rs. No. 200/2 At Rakkathampatti Vilage| ~Thousand Four | Village, Comprised in R. S. No. 2002| [ i extensions
SPECIFICATIONS AND ITEMS Kulathur Taluk Pudukottai District Near Temple|Hundred And Eighty | measuring in the extent of 1090 square feet| 2 & Rs.1,37,799)- (Rupees | ©f 5 minutes
EHEH'HEJNED (L MEEHL;?E;HI] HE'T'I-II!E Kulathur 622504 Only)dueason | (101.26 square meter). Boundaries: North| G L One Lakh and Thirty-pSeven each in terms
w 1 3 Mr/Mrs Shanmu i i . .
=k . . gam Saivaraj 14.03.2025 by: Cement Road, South by: Natham Empty Th dandS of the Tender
FT T F : . . ousand and Seven
fﬁ EPEIEEUIFIIJEH DEAEE ﬂTPtDilﬁﬂéﬁﬂl ﬁggih:]?&ua?h uSrt_rlgit]ri?Kllﬁ:arggazt;b 2Near Temple Efr:;a‘r,g?ls-lto:gé Nadarajan House, East by: Hundred Ninety-Nine Only) Document),
QUANTITY ; 130 NOS, . : -
Note : Material to be supplied within 90 INSPECTION DATE & TIME : - 26.12.2025 BETWEEN 11.00 a. m. to 4.00 p. m. | MINIMUM BID INCREMENT AMOUNT : Rs. 10,000/ I
days (for SI. No. 1) and 60 days (for SI. Last date of submission of Bid/ EMD/ Request letter for participation is 27.12.2025. 5p.m Till

Mo. 2).
Date and Time of Opening of Tender :
05.01.2026 at 1500 Hrs {for both Tenders)

Complete details available al
wwew ireps.gov.in

Sr. Divislonal Materlals Manager [
PR-BB1/Q/25-26 | Waltair

*Together with further interest as applicable in terms of loan agreement with, incidental expenses, costs, charges etc. Incurred up to the date of payment and / or realisation there of.

For any assistance related to inspection of the property, or for obtaining the Bid document and for any other queries, please get in touch with Mr. Balaguru Balraj on his Mobile No.
9944635357, E-mail ID : : balagurub@chola.murugappa.com & Mrs.Komal Sharma on 8870464652. e-mail : komalssk@chola.murugappa.com. official of CHOLAMANDALAM
INVESTMENT & FINANCE COMPANY LIMITED to the best of Knowledge and information of the Authorized Officer of CHOLAMANDALAM INVESTMENT & FINANCE COMPANY LIMITED
there are no encumbrances in respect of the above immovable properties / secured Assets. Sd/

Date : 09.12.2025 _ AUTHORIZED OFFICER,
Place : Pudukkottai, Tamil Nadu For CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

epaper.financia!express.mn‘. . CHENNATI/KOCHI
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